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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD,

R.A.N©.51/95 in o Date of order : 29.8.1996,
0.A.Ne,687/93,
Be tween
K.Christudass ' -« Applicant
and

1. The Govt. of India,
" Rep, by its Secretary,
Min., of Railways,
New Delhi«110001,

2, The Divl. Rly. Ménager,
Secunderabad Divisioen,
5.C.Rly., Secunderabad.

3. The Divl. Rly. Manager (Works),
* Secunderabad Division,
8.C.Rly,, Secunderabad.

4, The Divl, Rly. Manager
{Persennel),
Secunderabad Divisien,
S.C.Rly., Secunderabad. «+ Respondents

7C®unsel~fér the Applicant e+ Shri S.Ramakrishna Rao

Counsel fer the Respondents «+ Shri g.Siva Reddy,
C : ' SC feor Rlys.

CORAM
Hon'ble Shri Justice M.G.Chaudhari : Vice-Chairman
Hon'ble Sh}iﬂﬂ.aajéndra Prasad : Member (A)
| Order
(Per Hen'ble Shri Justice M.G.Chaudhari : Vice-Chairman)
| We have ﬁeard the learned ceunsel fer the applicaﬁt
at length, We have alse heafd Shri K,Siva Reddy, SC fer Rly#
1q reply. _
2; The applicant sﬁeks.review ef the erder dated 27,9.93
by which the 0.A. was dismissed, The greund fer review is

stated@ te be that the respondents had not disclosed at the*

time ef hearing of the 0.A, the office orders dated 16.1,.84

and 7.,7,89 and that had these been taken inte acceunt the

~position as regards the eligibility of the applicant'wauld.

have been altered te his advantage and therefore as the order

in the 0.A. preceeds wi@h@ut having seen these ordelts
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there is error apparent an the face of the record which needs

-n2-

te be removed in the interest of justice, ' )
3. We find it difficult te accept the abeve submiésien of th;
léarned ceunsey@®§;%he applicant, It is well established that
in @fder te seek a review the applicant should have disceversd
material evidence which was alreédy in existence but despite

exercise of due diligence on his part it was net available -

t® him when the @riginal order was passed which is different

frem merely seeking to rely on some different d@cument as an‘

knowledge @f‘the applicant or ceuld naet have been noticed

by him:despite-exeraise of due diligeﬁce en his part which
efforts he had made. New the two documents séught te be
relied as stated in amnexures II and III dated 16,1,84 and
7.7.89 are ih the nature of orders issued relating te the
posting and transfer of the appliéant himself and this fact
cannot be siaid te be not within the knowledge of the applicqg&i
Even without reference te these orders this fact could have
been mentioned in the O.A, or the rejoinder, The production

of these two purported orders therefore cannot be a greound

to permit review of the eriginal erder, It can never be

suggested that there was an errer on the part of the court

apparent frem the record as this fact had never been mentioned

‘by the applicant himgelf, Mereever the twe erders now produce:
are merely xerex coplies and accerding to the responéents

the eoriginals are not traceable with them, The apslicant alse
has net preduced the eoriginals reeeived by him nor éisclésed
the seurce frem which these coples are precured. Under the"
cireuMStances we find ne greund te entertain this review

application, The sfne is accerdingly rejected.

 ( H.,Rajend

G. ST ( M.G.Chaudhar{ )

Vice-Chairman. X

Member
Dated: 29.8,1996.
N Dictated in Open Ceurt. . }?V7
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To

1, The Secretary,

Qovt.of Indis,
Ministry of Rallways,
Kew Delhi-1,

2. The Divisional Rallway Manager,
Secun&rabhad NDivision, SC Rly,
Secunderabad.

3. The nDivisional hLailway Manager(i.orks)

Sfecunderabad rivision, IC Rly,
" Secunderabad. 4

4. “he rivisional Railway Manager {Personnel )
“ecunderabad iivision, <C Rly, Jecunderabad.

Ss One copy to HMr.S.Ramakrishna Rao, Advocate, CAaf.liyd.
6. One copy to Mr. K. 4ives Qacséﬂ SC for Rlys, C...liyG.
7. One copy to Library, Cas.Byd,

8, -ne spare copy,
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THE HON'BLE MR.H.RAJ‘ﬁDRA PRASAD:M(A)
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N THE CENTRAL ADMINISTRARIVE TRISGIIL
HYDERABAD BENCH ATHYDERABAD
THE HON'BLE MR.JUSTICE M,G.CHAUDH:RY
: . V;[CE—CI‘LAII'U“IAN
AND"
(
Dated: Yo. & 14

CREER™7" JULGMENT

" Allowed,

Mk L A / i Yo. S 1"\ ¢
N - 1n
0.A.No. X '0\\-5

T. ;‘A.-]‘.qo.. (w .p L J )

Admitted ang Interim Directddns

Issweqd,

Disposed of with directions

Dismissed !

Smissed as withdrawn.

ismissed for Default, .

Idered/Re jected. .
"—‘—'—“_‘

© order as to costs.
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